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PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 529 OF 2023

INTHE MATTEROF: s

DR.SHARAD GUPTA APPLICANT
VERSUS

UNION OF INDIA &ORS RESPONDENT(S)

AFFIDAVIT ON BEHALF OF CHIEF CONSERVATOR OF FORESTS,

WILDLIFE WESTERN REGION, KANPUR, UTTAR PRADESH IN

COMPLIANCE OF THE ORDER DT. 14.02.2025 PASSED BY THE

HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

L, N. Ravindra, aged about 57 years S/o Shri M. Narasimhaiah, presently posted

as Chief Conservator of Forests, Wildlife Western Region, Kanpur, Uttar

h, do hereby solemnly affirm and state on oath as under:
P
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Qe "ol ” Etel am the Deponent in the above captioned matter and am fully
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Ve i versant with the facts of the case and is competent and authorized to
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- RUMAR
Advocate & Notary Public
HTHT5 Kal1d, Near Majar Dovi Das sary

Niwai Ganj, Chowk Lucknow
Reg. No 31/539)09

2 1 Hay 2006
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2. That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

(A BACKGROUND OF THE MATTER

3. That in the present matter, the Hon’ble Tribunal is considering the issue

of expansion of the area of Soor Sarovar Birds Sanctuary, Agra.

4. That it is pertinent to state that with respect to the area of (a) 403.09
hectares and (b) 380.558 hectares, final notification under Section 26A

of the Wild Life (Protection) Act, 1972 has already been issued.

5. That the matter was last listed for hearing on 04.02.2025, wherein the

Hon’ble Tribunal directed as under:

e \“] 4\5 025 hectare is government land and no part of it is a private land.
. _,_,v.)\;N }ﬁe timeline disclosed in the affidavit of the Chief Conservator of Forest

’%nd Wildlife includes proceedings under Sections 24 and 25 of the Wild

)/f/,zfe (Protection) Act, 1972 which relate to acquisition of rights of any
person in or over the land in question. Section 25 relates to acquisition
proceedings. If the entive piece of land is government land with no

private ownership, then the proceedings under Sections 24 and 25 may

SU

Advocate

.mms»m Near Majs jas Mar L/
Chowk Luckn
Reg. No. 31/69)08

Miwaj Ganj,
21 WA 205



420 | ©

not be required to be followed. Even otherwise, such a long time limit
which provides for the issuance of final notification under Section 264
of the Act by 28.04.2027, cannot be accepted.

6. Hence, the Chief Conservator of Forest, Wildlife Western Circle,
'Kanpur, Uttar Pradesh as also the District Magistrate, Agra will appear
virtually on the next date and apprise us about the realistic timeline for
issuance of the final notification under Section 264 of the Wild Life
(Protection) Act, 1972 and also as to why in the affidavit of Conservator
of Forest, Wildlife proceeding under Sections 24 and 25 of the Wild Life
(Protection) Act, 1972 have been included.

7 Learned Counsel appearing for the State also submits that hewill place
on record the details of the prohibited activities and unauthorised
constructions on the above piece of land and the action taken to remove
them. Counsel for the State is also directed to Jile further affidavit

disclosing the status of eco-sensitive zone in respect of the entire area,

“*‘“L II, )ETIMELINE FOR ISSUING THE FINAL NOTIFICATION

3 A by S ol
\ f"?\., 2. WO W / i% /
: ’?:};:I;--;& UNDER SECTION 26A OF THE WILDLIFE (PROTECTION)
NQF M

ACT, 1972 FOR THE AREA OF 14.5025 HECTARES

i.  Meeting held under the chairmanship of District Magistrate:

:-{ |”'.'(now
Eeg» m “f!x;am
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6. That pursuant to the abovementioned directions of this Hon’ble Tribunal
a meeting was held under the chairmanship of District Magistrate, Agra
on 04.04.2025 regarding the final notification under Section 26A of the
Wildlife (Protection) Act, 1972 for the area of 14.5025 hectares of the
Soor Sarovar Bird Sanctuary, Keetham, Agra. That the said meeting
focused on reviewing the realistic timeline concerning the said 14.5025
hectares of land. As part of this, a detailed breakdown of the time

required at the district level for undertaking the proceedings under
Sections 19 to 25 of the Wildlife (Protection) Act, 1972 is provided as

below:-

S. No. | Date Range | Details of Proceedings

1. 01.05.2025 to | Time required for proceedings under Sections
07.07.2025 19 to 22 of the Wildlife (Protection) Act, 1972
for the 14.5025-hectare area of Soor Sarovar

Bird Sanctuary, Keetham, Agra.

« 2, 08.07.2025 to | Time required for proceedings under Sections

/é, , 15.10.2025 |24 and 25 of the Act.
v 2 t\-\ .

ii % 16.10.2025 to | Time required for preparing field book, maps,

5 16.12.2025 and proposal after studying records and
g /1

_ & ¥ surveying the 14.5025-hectare area.

V
a

17.12.2025 to | Time required for reviewing the field book,

17.01.2026 maps, and proposal, and for submitting the

St} { R e
2l = RKUMAR
A Natary Puhl
- e Yy Cugilc
@R?/-:f'fa' i 1% Near Lizjar Devi Das Marg
Hiwaj Gary, Ch WK Lucknow

Reg. No. 31(89)08

21 HAY 2025
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proposal to higher authorities for notification
under Section 26A of the Wildlife
(Protection) Act, 1972.

A Copy of the notesheet has been annexed herewith as ANNEXURE A-

1.

ii.  Inclusion of Sections 24 and 25 in the timeline:

7. That it is germane to mention here that the said parcel of land i.e. 14.5025
hectares belongs to the Non- ZA Government land which is in the name
of Irrigation Department. Therefore, for the better management of the
sanctuary it is proposed that the name of the said piece of land has to be

transferred in the name of the Forest Department after the approval from

the State Government.

8. That the Collector/District Magistrate, Agra has written another letter dt.
"\_\_08.05.2025 to the Chief Conservator of Forests (Wildlife), Western
kegion Uttar Pradesh, Kanpur, requesting inclusion of the revised

<.
9 Qtlmehne for notification under Section 26A and submission to higher

\‘*“ :
e / g/ authorities.

X A(:;;
7 -
\\\%()F kL

-& =

A Copy of the letter dt. 08.05.2025 has been annexed herewith as

ANNEXURE A-2.
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9. That further, the Principal Chief Conservator of Forests, (Wildlife),
Lucknow, Uttar Pradesh has written a letter dt. 15.05.2025 to the
Principal Secretary, Government of Uttar Pradesh. That vide the said
letter it has been requested to the Principal Secretary to approve the
proposed timeline by iricluding the time taken by the State Government
for the final notification u/s 26A of the Wildlife Protection Act, 1972 of
the said piece of 14.5025 hectares of land.

A Copy of the letter dt. 15.05.2025 has been annexed herewith as

ANNEXURE A-3.

iii. ~ Approval of the timeline
10.That the Joint Secrétary, Government of Uttar Pradesh has written a letter
dt. 20.05.2025 to the Principal Chief Conservator of Forests and Head of
Department, Uttar Pradesh, Lucknow and Principal Chief Conservator of
/q AR R‘Forests (Wildlife), Uttar Pradesh, Lucknow. That vide the said letter, the
f\ ,‘ I'ﬁ\\&;cﬁ{leline prescribed regarding the final notification under Section 26A of
; \) tﬁe\ 14.5025 hectares area has been approved.

ey

‘% ‘_'*}-\\',‘C\ ‘\ AT 0% f Q
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iv.  Final Timéline

11.That it is relevant to mention that the Joint Secretary, Government of

Uttar Pradesh has written another letter dt. 20.05.2025 to the Principal

Chief Conservator of Forests and Head of Department, Uttar Pradesh,

Lucknow and Principal Chief Conservator of Forests (Wildlife), Uttar

Pradesh, Lucknow. That the said letter states that the time required at the

Govemnment Level for the final notification under Section 26A of the

Wildlife Protection, Act, 1972 is 01.02.2026 - 01.05.2026.

Therefore, the detailed final timeline is stated as under:

S.No. | Date Range | Details of Proceedings
1. 01.05.2025 to | Time required for proceedings under Sections
07.07.2025 19 to 22 of the Wildlife (Protection) Act, 1972
for the 14.5025-hectare area of Soor Sarovar
Bird Sanctuary, Keetham, Agra.
2. 08.07.2025 to | Time required for proceedings under Sections
15.10.2025 24 and 25 of the Act.
3. 16.10.2025 to | Time required for preparing field book, maps,
16.12.2025 and proposal after studying records and
surveying the 14.5025-hectare area.
4. 17.12.2025 to | Time required for reviewing the field book,
17.01.2026 maps, and proposal, and for submitting the
proposal to higher authorities for notification

EYEY
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under Section 26A of the Wildlife
(Protection) Act, 1972.

5. 18.01.2026 to | Time required to take further action after
31.01.2026 testing/examining the proposal of 14.5025
hectares by Principal Chief Conservator of

Forests (Wildlife), Uttar Pradesh, Lucknow

6. 01.02.2026 to | Final notification under Section 26A (1)(a) of
01.05.2026 the Wildlife (Protection) Act, 1972 by the

Government.

A Copy of the letter dt. 20.05.2025 has been annexed herewith as

ANNEXURE A-5.

V. Declaration u/s 21 of the Wildlife (Protection) Act, 1972
12.That it is pertinent to mention that the declaration under Section 21 of the
Wildlife (Protection) Act, 1972 for the 14.5025 hectare area of Soor

, T~ " Sarovar Bird Sanctuary, Keetham, Agra, has already been issued by the
/ A,
/ Wl

A
{IQistﬁct Magistrate, Agra on 24.04.2025.

(’3\\ 3\ f§ A Copy of the declaration dt. 24.04.2025 has been annexed herewith as

o

(:'\.‘ji fff ANNEXURE A-6.
V2 S

as e

Rirm i : F Dew
&"“‘Lsaﬁi, Cho -4 i
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1. STATUS OF PROHIBITED ACTIVITIES AND

UNAUTHORISED CONSTRUCTIONS ON 14.5025 HECTARES

OF LAND

Meeting held under the chairmanship of DM, Agra on
04.04.2025

13.That it is most respectfully submitted that a meeting as mentioned above

(Refer @Para No. 6) was convened on 04.04.2025 under the

chairmanship of Distn;ct Magistrate, Agra. That the said meeting also

considered the discussion regarding the compliance with prohibiting

restricted activities and prevention of illegal construction on the 14.5025

hectares.

ii. Constitution of the Joint Committee
14.That during the said meeting, the District Magistrate, Agra directed the

SDM (Kirawali) to constitute a joint committee comprising of the

/'/—lihofﬁcials from the Revenue Department, Forest Department, and

\~

{ Y -

AL St
> _;"
73 oy '
SO
;

4

J"Q‘l\ice Department. That the said committee shall be directed to proceed

ef, "the demarcation of the 14.5025-hectare land and ensure that no

m '
§0}'}1bited activities or illegal constructions take place at the said piece

2 , l r“/,‘ Q ;; 1 d h
T\ #of land thereon.
= ;: - ereo

9 L
]

RUmag
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A Copy of the Notesheet has been annexed herewith as ANNEXURE A-

7.

15.That in furtherance of the same the Deputy Conservator of Forests
National Chambal Sanctuary Project, Uttar Pradesh, Agra has written a
letter dt. 17.04.2025 to the Additional District Magistrate, Agra. That
vide the said letter it has been requested to the ADM, Agra to constitute
a joint committee of the Revenue Department, Forest Department, and
Police Department in the present matter to take further actions.

A Copy of the letter dt. 17.04.2025 has been annexed herewith as

ANNEXURE A-8.

iii.  Report of the Joint Committee
16.That in response to the aforementioned letter, the District Magistrate,
Agra has written a letter dt. 13.05.2025 to the Deputy Conservator of
Forests, National Chambal Sanctuary Project, Agra. That the said letter

states that a Joint Team has been constituted comprising of the Revenue

/(J\EEV\\\ _Department, Forest Department, and Police Department vide letter dt.

C e \“ 21.04.2025.
” { Caaies ™ | '-\\ :E “
AR, S
Ve S % Ijz,"f hat in furtherance of the same, the jointly signed report received from
. i OF \

.,.Pgﬂ" the Sub-Divisional Magistrate, Kirawali, vide letter No. 2088/ST dated

427
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06.05.2025 has been provided by the District Magistrate, Agra. The
report states that the joint team has conducted the mspection of the site
(Village Chauma Farah and Village Runakta) on 26.04.2025. That the
said report further states that total area of 14.5025 hectares of government
land included in the Soor Sarovar Bird Sanctuary in Agra and is described
as follows:

e Village Runakta (Khasra No.’s 4, 1) having area of 0.949 hectares

e Village Chauma Farah (Khasra No. 99 and 101) having area of

13.486 hectares
o Village Runakta (Khasra No. 18) having area of 0.0675 hectares

(Total area= 0.949 + 13.486 + 0.0675 = 14.5025 hectares)

18.That during the said inspection, the committee concluded that no illegal
constructions exist upon the abovementioned land parcels, and no
prohibited activities are being carried out.
A Copy of the letter dt.13.05.2025 alongwith the report dt 06.05.2025

~ has been annexed herewith as ANNEXURE A-9.

i~ | gghat vide the said report it has also been stated that the demarcation of
CANES
o igf;’_;?\\\_mﬂ ~ Q _ ftﬁe abovementioned land parcels has been completed via wire fencing
- using pillars along the outer boundary.
SuU Q H KU MA T2 @/

AJ\NJC" g & Ng r::ty
77 75 Kaf14,
S

;uu !C

waj b‘“h vhf Vi Lucknow

82g. No. 31/59,},@9

2 1 MAY 2026
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Copies of the photographs of the wire fencing has been annexed herewith

as ANNEXURE A-10.

IV. STATUS OF ECO-SENSITIVE ZONE

i Notification of the Eco- Sensitive Zone dt. 10.10.2019 of the
403.09 hectares area:
20.That it is most respectfully submitted that the Eco-Sensitive Zone (ESZ)
notification for the area of 403.09 hectares of Soor Sarovar Bird‘
Sanctuary has been issued by the Ministry of Environment, Forest and
Climate Change, New Delhi, vjde Notification No. 3649(E) dated
10.10.2019. That as per the said notification, the total Eco- Sensitive
Zone Area of the Protected Area of 403.09 hectares is 1020.25 hectares

and the said Eco- Sensitive Zone is at the extent of 1 km uniform around

the boundary of the Sanctuary.

22.That as per Point No. 6(1) of the said notification, the Monitoring

Committee shall oversee compliance with the provisions of this

notification.

RESH KUMAR
% Notary Pubh

5”".‘ gd U i3 ‘Vﬂf’;

utff“aw
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A Copy of the Notification dt. 10.10.2019 has been annexed herewith as

ANNEXURE A-11.

ii. Meeting held under the chairmanship of District Magistrate
Agra: |
23. That a meeting under the chairmanship of District Magistrate, Agra was
convened with the members of the Monitoring Committee on 04.04.2025
at 12:30 PM i the Collectorate Auditorium. That the said meeting was
held to discuss regarding the status of the Eco-Sensitive Zone of entire
area 1.e. 798.1505 hectares of Soor Sarovar Bird Sanctuary.

A Copy of the notesheet alongwith the minutes of the meeting has been

annexed herewith as ANNEXURE A-12.

iii. ~ Directions of the Hon’ble Supreme Court in Writ Petition (C)

No. 13381/1984
24.That the discussions in the abovementioned meeting were held in

compliance with the order dated 23.09.2022 passed by the Hon’ble

/% . N Supreme Court in Writ Petition (C) No. 13381/1984, in IA Nos. 196157,
£

i '.‘_':“\'-"‘]71: \
g \

2

Lo 1‘96158, and 196159 conceming the report of CEC dt. 25.11.2021.

\ L 25 /, él?hat the relevant portion of the report is as under:

Y ,57’
A

<~ “21. Keeping in view the facts and discussions in the preceding
L9 &

paragraphs, it is recommended for consideration of this Hon'ble Court




(®

that the Eco Sensitive Zone Notification dated 10.10.2019 issued by the
MoEF&CC may not be interfered with and this Hon'ble Court may
consider directing the State of Uttar Pradesh to —

i) Notify 403.09 ha of Soor Sarovar Bird Sanétuary (SSBS) under Section
26(4) of the Wildlife (Protection) Act, 1972 afier describing the limits of
the area which shall be comprised within the Sanctuary in terms of survey
numbers of the lands comprised within the SSBS and describe the
boundary in terms of boundary pillars on east, west, south and north of
the proposed Soor Sarovar Bird Sanctuary along with their forward and
backward bearings within a period of two months from the date of order
of this Hon'ble Court.

ii) Consider extending the area of the Soor Sarovar Bird Sanctuary
(SSBS) by including the Surdas Reserve Forest block 0f380.558 ha and
15.514 ha of the government land which currently forms the buffer zone
of the Sanctuary outside the proposed boundary of the Sanctuary after
Jollowing the procedure under Sections 18 to 25 of the Wildlife

(Protection) Act, 1972.”

A Copy of the Order dt. 23.09.2022 has been annexed herewith as

« ‘ANNEXURE A-13,

L

,{ i
%ﬁ} ¥ Fherefore, during the aforementioned meeting, the District Magistrate,
;

A
A N

i

+ Agra, directed that the notification of the Eco-Sensitive Zone of Soor

431
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Sarovar Bird Sanctuary of the entire area i.e. 798.1505 hectares shall be
issued after the final notification under section 26A (Wildlife Protection
Act, 1972) of the 14.5025 hectares land is issued. That the District
Magistrate, Agra further directed that necessary procedures with respect

to the same shall be initiated.

26.That the deponent is duty bound to fulfil the obligation which are
assigned under the law and directions passed by this Hon’ble Tribunal.
The Deponent is fully committed to ensure strict adherence to the orders
of this Hon’ble Tribunal and uﬁdertakes to faithfully comply with any

further directions or instructions that may be issued by this Hon’ble

Tribunal, without demur or delay.

27.Hence, the present response is being submitted for the kind perusal of

DEPONENT

r\P\

SR RUMAR
Frhy
slc

Ul L3S My
| nowk Lucknow =
wEg. No. 31/39)08
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VERIFICATION

Verified at M’Wﬂ\) on this 2 {Rday of May, 2025, that the

contents of the above affidavit from paragraphs 1 to 27 are believed to be
true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

e

DEPONENT

[ EBET mel o

Niwai C—;‘:.‘“ Chowk Lucknow

Reg. No. 3139108
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ANNEXURE A-1

-. @
] ¥
T%m AU 3R M=
FHT
giiae, 300, :

STRT T f R ud feR PR AVRT DGRl @
! M Wmm:r%?s af;ﬁa aifyeeor & giRee @llododo 520 /2023 ¥ wiRka
o Rt 14—02-2026 (Werim—1) & =g wear 05, 06 9 07 e gy ey
frerae] B ' : |
«5. Learned Counsel for the State has fairly stated that the entire dred of 1 /‘175025 hgctarf is }
government land and no part of it is a private land. The timelir‘we dzsclq;$ed in fhe qjj‘idawt of

the Chief Conservator of Forest and Wildlife includes proceefiff{gs undgr Sections 24 and 25 |
of the Wild Life (Protection) Act, 1972 which relate to acqz{z.s:t{ton of rlghz‘.‘s qf any 3 person
in or over the land in question. Section 25 relates to acquisifion proceedings. If thev entire
| piece of land is government land with no private ownership, then !hfz proceedings szfer
Sections 24 and 25 may not be required to be followed. Even otherwise, Such a long time
limit which provides for the issuance of final notification under Section 264 of the Act by
28.04.2027, cannot be accepted.

6. Hence, the Chief Conservator of Forest, Wildlife Western Circle, Kanpur, Uttar Pradesh
as also the District Magistrate, Agra will appear virtually on the next date and apprise us
about the realistic timeline for issuance of the final notification under Section 264 of the
Wild Life (Protection) Act, 1972 and also as to why in the affidavit of Conservator of Forest, |
| Wildlife proceeding under Sections 24 and 25 of the Wild Life (Protection) Act, 1972 have
been included. ‘

7. Learned Counsel appearing for the State also submits that he will place on record the
details of the prohibited activities and unauthorised constructions on the above piece of land
and the action taken to remove them. Counsel for the State is also directed to file further

affidavit disclosing the status of eco-sensitive zone in respect of the entire area, including the
expanded area.”

$H$aqudﬂﬁmw,maﬁmmﬁ§§m%
m—m—zm W WRIGR el [I8R, PIoA, PRI D 145025 20 9% & TINg
(=eron) 1972 @I ORT 26A B S AT TG SAB 145025 20 L
a@mma@aﬁ%wmﬁm%mWﬁﬁwm%mﬁﬁ
ot el B B9 § R W ) fIER, Blo, SFRT B 145025 R0 S9%T @ T

(e=egon) sfRfFE 1972 B ORT 19 ¥ 25 % B DRAE §
o s e . SIS WR W TN 9 G

B0%0 f&Ar® | HTHATE BT faRor
1| 09052025 % 07072025 T | WX WRIR U (8K, E10H, R ® 145025
B0 &R B TN (SRe©) AR 1972
@ ORI 19 W 22 TF W pEES ¥ W |

HY | '
08-07~2025 ¥ 15—10—2025 T W WIS Uel [IER, H10H, SR ® 14.5025 I
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UL R L0 0 e~

3 | 16—10—2025 & 16—12—2025 TP RS TR el ﬁ@? HIGH, 3TTRT B 145025 3\\

4 | 17—12-2026 | 17—01-2026 <P

w:ﬂgﬂﬂavqaﬁﬁm,aﬁwmzﬁm14.5025%0%@%(14?@)
SRR 1072 B URT 26A @ ot GIRREET & W # ergd wed B I Pl wy
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e ANNEXURE A-2

wTaTer 9 9 wiRerw, iy e Aagdl oS HaT AT

(Email: dfochambal@gmail.com, dfochambal@rediffmail.com)
T 2246 /101 AR, CGICE ogﬁé, 2025 ’
fawa— o wsira sRa ey, ¥ AR elloyodo 620//2023 (10 Qr;;q' g T
v ot gRear 7 o) § UIRa ey Rl 14-02-2025 B RIC
R 7|

- Y T GRS,
geuoiE, alRed &7,
Jo¥0 HEYX |

q&ﬁﬁgﬂaﬁaﬂma%qﬂmaﬁﬁ

JEISITRTT ¥ wRPR Ao N gk o et alovoRio 520/2023 H WIRA
s feeifpa 14—02—2025 B =g AT 05, osao7ﬁr€$gﬂﬁdﬂﬁﬂaﬁ§:— ‘

3. Learned Counsel for the State hasfairly' stated that the entire area of 1 4.5025 hectare is
governménl land and no part of it is a private land. The timeline disclosed in the affidavit of
the Chief Conservator of Forest and Wildlife includes proceedings under Sections 24 and 25
of the Wild Life (Protection) Act, 1972 which relate to acquisition of rights of any 3 person in
or over the land in question. Section 25 relates to acquisition proceedings. If the entire piece
of land is government land with no private ownership, then the proceedings under Sections
24 and 25 may not be required to be followed. Even otherwise, such a long time limit which
provides for the issuance of final notification under Section 264 of the Act by 28.04.2027.

cannot be accepted.

6. Hence, the Chief Conservator of Forest, Wildlife Western Circle, Kanpur, Uttar Pradesh as
also the District Magistrate, Agra will appear virtually on the next date and apprise us about
the realistic timeline for issuance of the final notification under Section 264 of the Wild Life
(Protection) Act, 1972 and also as to why in the affidavit of Conservator of Forest, pﬁ[dg;ﬁ,
/’Jro]ce;ci’;’ng under Sections 24 and 25 of the Wild Life (Protection) Act, 1972 have been
included. ' : ~

7. Learned Counsel appearing for the State also submits that he will place on record th

details of the prohibited activities and unauthorised constructions on the above pi ?CO_N‘ )
anfl the action faken fo remove them. Counsel for the State is also di» a (j;e p:ef, ¢ Qf Jand
affidavit disclosing the status of eco-sensitive zone in respe e NGRS fo Al Jartpy
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5. Learned Counsel for the State has fairly stated that the entire area of 14.5025 hectare is government land and no
part of it is a private land. The timeline disclosed in the affidavit of the Chief Conservator of Forest and Wild life
includes proceedings under Sections 24 and 25 of the WildLife (Protection) Act, 1972 which relate to acquisition of
rights of any 3 person in or over the land in question. Section 25 relates to acquisition proceedings. If the entire piece
of land is government land with no private ownership,then the proceedings under Sections 24 and 25 may not be
required to be followed.Even otherwise,such a long time limit which provides for the issuance of final notification
under Section 26A of the Act by 28.04.2027, can not be accepted. :

6. Hence, the Chief Conservator of Forest, Wildlife Western Circle, Kanpur, Uttar Pradesh as also the District
Magistrate, Agra will appear virtually on the next date and apprise us about the realistic timeline for issuance of the
final notification under Section 26A of the Wild Life(Protection) Act, 1972 and also as to why in the affidavit of

Conservator of Forest, Wild life proceeding under Sections 24 and 25 of the WildLife(Protection)Act, 1972 have been
included.

7. Learned Counsel appearing for the State also submits that he will place on record the details of the prohibited
activities and unauthorised constructions on the above piece of land and the action taken to remove them.Counsel

for the State is also directed to file further affidavit disclosing thestatus of eco-sensitive zone in respect of the entire
areaq, including the expanded areaq.
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5. Learned Counsel for the State has fairly stated that the entire area of 14.5025 hectare is
government land and no part of it is a private land. The timeline disclosed in the affidavit of the Chief
Conservator of Forest and Wild life includes proceedings under Sections 24 and 25 of the WildLife
(Protection) Act, 1972 which relate to acquisition of rights of any 3 person in or over the land in
question. Section 25 relates to acquisition proceedings. If the entire piece of land is government land
with no private ownership,then the proceedings under Sections 24 and 25 may not be required.to be
followed. Even otherwise,such a long time limit which provides for the issuance of final notification
under Section 264 of the Act by 28.04.2027, can not be accepted. '

6. Hence, the Chief Conservator of Forest, Wildlife Western Circle, Kanpur, Uttar Pradesh as
also the District Magistrate, Agra will appear virtually on the next date and apprise us about the
realistic timeline for issuance of the final notification under Section 264 of the Wild Life(Protection)
Act, 1972 and also as to why in the affidavit of Conservator of Forest, Wild life proceeding under
Sections 24 and 25 of the WildLife(Protection)Act, 1972 have been included.

7. Learned Counsel appearing for the State also submits that he will place on record the details

. of the prohibited activities and unauthorised constructions on the above piece of land and the action

taken to remove them.Counsel for the State is also directed to file further affidavit disclosing thestatus
of eco-sensitive zone in respect of the entire area, including the expanded area.
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“5. Learned Counsel for the State has Jairly stated that the entire area of 14.5025, hectare is
government land and no part of it is a private land. The timeline disclosed in the aﬁ‘davzt of
| the Chief Conservator of Forest and Wildlife includes proceedzngs under Sections 24 and 25
of the Wild Life (Protection) Act, 1972 which relate to acquisition of rights of any 3 person
in or over the land in question. Section 25 relates to acquisition proceedings. If the entire
piece of land is government land with no private ownership, then the proceedings under
Sections 24 and 25 may not be required to be followed. Even otherwise, such a long time

limit which provides for the issuance of final notification under Section 264 of the Act by |
28.04.2027, cannot be accepted.

| 6. Hence, the Chief Conservator of Forest, Wildlife Western Circle, Kanpur, Uttar Pradesh
as also the District Magistrate, Agra will appear virtually on the next date and apprise us |
about the realistic timeline for issuance of the final notification under Section 264 of the
Wild Life (Protection) Act, 1972 and also as to why in the affidavit of Conservator of Forest,

Wildlife proceeding under Sections 24 and 25 of the Wild Life (Protectzon) Act, 1972 have
been included.

7. Learned Counsel appearing for the' State also submits that he will place on record the
| details of the prohibited activities and unauthorised constructions on the above piece of land
and the action taken to remove them. Counsel for the State is also directed to file further

affidavit disclosing the status of eco-sensitive zone in respect of the entire area, mcludmg the
expanded area. - :
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ANNEXURE A-10
i i

| A Can
6RXM+WC2, Chauma Farah, Uttar Pradesh éssmz India
Longitude
0786° 77.83285851°

51:36 PM Altitude 169 meters
21:36 AM Saturday, 26.04.2025
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MINISTRY OF ENVIRONl\/IENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 10th October, 2019

S.0. 3649(E).——WI—HEREAS, a draft notification was published in the Gazette of India, Extraordinary,
vide notification of the Government of India in the Ministry of Environment, Forest and Climate Change
number S.0. 1728(E), dated the 24™ April, 2018, inviting objections and suggestions from all persons likely
to be affected thereby within the period of sixty days from the date on which copies of the Gazette containing
the said notification were made available to the public;

AND WHEREAS, copies of the Gazette containing the said draft notification were made available to
the public on the 24™ April, 2018:

AND WHEREAS, no objections and suggestions were received from persons and stakeholders in
response to the draft notification;

AND WHEREAS, the Soor Sarovar Bird Sanctuary is situated about 20 kilometers from the district
headquarter Agra and about 180 kilometers from Delhi in the State of Uttar Pradesh. The Bird Sanctuary is
spread over an area of 4.030 square kilometers;

AND WHEREAS, major flora recorded from the Soor Sarovar Bird Sanctuary are Cassia siamea
(kesia), Prosopis juliflora (vilayti babool), Achyranthes aspera (latjeera), Ficus bengalensis (bargad),
Nerium indicum (kaner), Ficus religiosa (peepal), Parthenium hysterophorus (gazar ghas), Bombax ceiba
(semal), Bauhinia variegate (kachnar), Cassia Jistula (amaltas), Cassia tora (chakvad), Acacia nilotica
(babool), Eucalyptus (eucalyptus), Emblica officinalis (aonla), Lantana camara (lantana), Ricinus communis
(arandi), etc;

AND WHEREAS, the Soor Sarovar Bird Sanctuary is habitat of Anser anser (greylag goose), Anser
indicus (barheaded goose), Tadorna Serruginea (ruddy shelduck), Sarkidiornis melanotos (comb duck),
Dendrocygna javanica (lesser whistling teal), Anas acuta (pintail), Anas Crecca (common teal), Anas
peocilorhiyncha (spotbilled duck), Fulica atra (common coot), Anas strepera (gadwall), Himantopus
himantopus (black winged stilt), Anas clypeata (shoveler), Netta rufina (redcrested pochard), Grus antigone
(sarus crane), Amaurornis Phoenicurus (white breasted waterhen), Pelecanus onocrotalus (great white
pelican), Ardea cinerea (grey heron), Threkiornis aethiopica (white ibis), Platalea leucorodia (spoonbill), ete;

AND WHEREAS, the rare, endangered, endemic, threatened plant species found in the Soor Sarovar
Bird Sanctuary Feronia limonia (kaitha), Albizzia lebbek (kala siras), Phoenix sylvestris (khajoor), Minikara
kara hexandra (khirni), Butea monosperma (dhak), Artocarpus lakoocha (barhhal), Madhuca indica (mahua),
Moriga oleifera (sahjan), Zizyphus mauritiana (jharveri), Cuscuta reflexa (amar bel), etc; While the rare,
endangered, endemic, threatened fauna found in the protected area Neophron percnopterus (egyptian vulture),
Vanellus duvaucelii (riper lapwing), Sterna aurantia (river-billied tern), Pelecanus crispus (dalmatian
pelican), Ciconia episcopus (woolly-neck stork), Clanga clanga (greater spotted eagle), Grus antigone (sarus
crane), Mycteria leucocephala (painted stork), Ephippiorhynchus asiaticus (black-necked stork), Threskiornis
melanocephalus (black-headed ibis), Aythya nyroca (ferruginous duck), Esacus recurvirostris (great thick-
knee), Limosa limosa (black-tailed godwit), Tadorna tadorna (common shelduck), Phoenicopterus roseus
(greater flamingo), etc;

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of Soor
Sarovar Bird Sanctuary which are specified in paragraph 1 as Eco-sensitive Zone from ecological,
environmental and biodiversity point of view and to prohibit industries or class of industries and their
operations and processes in the said Eco-sensitive Zone;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clauses (v) and
(xiv) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act 1986 (29 of
1986) (hereafter in this notification referred to as the Environment Act) read with sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby notifies an area to an extent of one
kilometres uniform around the boundary of Soor Sarovar Bird Sanctuary, in Agra district in the State of Uttar
Pradesh as the Eco-sensitive Zone (hereafter in this notification referred to as the Eco-sensitive Zone) details
of which are as under, namely: - :



4 483

N

16 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

1. Extent and boundaries of Eco-sensitive Zone. — (1) The Eco-sensitive Zone shall be to an extent of
one kilometre uniform around the boundary of Soor Sarovar Bird Sanctuary (N 27°14° 4” and N 27°31’
52” and E 77°49’ 38” and E 77°52’ 40”) situated in the Agra District of Uttar Pradesh and the area of the
Eco-sensitive Zone is 10.20 square kilometres.

(2) The boundary description of Soor Sarovar Bird Sanctuary and its Eco-sensitive Zone is appended in
Annexure-I.

(3) The maps of the Soor Sarovar Bird Sanctuary demarcating Eco-sensitive Zone along with boundary
details and latitudes and longitudes are appended as Annexure-ITA and Annexure-IIB.

(4) List of geo-coordinates of the boundary of Soor Sarovar Bird Sanctuary and Eco-sensitive Zone are
g ary ary
given in Table A and Table B of Annexure-IIL.

(5) The list of villages falling in the Eco-sensitive Zone along with their geo co-ordinates at prominent
points is appended as Annexure-IV.

2. Zonal Master Plan for Eco-sensitive Zone.- (1) The State Government shall, for the purposes of the
Eco-sensitive Zone prepare a Zonal Master Plan within a period of two years from the date of
publication of this notification in the Official Gazette, in consultation with local people and adhering to
the stipulations given in this notification for approval of the competent authority of State.

(2) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such
manner as is specified in this notification and also in consonance with the relevant Central and State
laws and the guidelines issued by the Central Government, if any.

(3) The Zonal Master Plan shall be prepared in consultation with the following Departments of the State
Government, for integrating the ecological and environmental considerations into the said plan:-

@) Environment;

(ii)  Forest and Wildlife;

(iii)  Agriculture;

(iv) Revenue;

) Urban Development;

(vi) Tourism;

(vii) Rural Development;

(viii) Irrigation and Flood Control;
(ix)  Municipal;

(x)  Panchayati Raj; and

(xi)  Public Works Department.

(4) The Zonal Master Plan shall not impose any restriction on the approved existing land use,
infrastructure and activities, unless so specified in this notification and the Zonal Master Plan shall
factor in improvement of all infrastructure and activities to be more efficient and eco-friendly.

(5) The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing water
bodies, management of catchment areas, watershed management, groundwater management, soil and
moisture conservation, needs of local community and such other aspects of the ecology and
environment that need attention.

(6) The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban
settlements, types and kinds of forests, agricultural areas, fertile lands, green area, such as, parks and
like places, horticultural areas, orchards, lakes and other water bodies with supporting maps giving
details of existing and proposed land use features.

(7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone and adhere to prohibited and
regulated activities listed in the Table in paragraph 4 and also ensure and promote eco-friendly
‘development for security of local communities livelihood.

(8) The Zonal Master Plan shall be co-terminus with the Regional Development Plan.
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The Zonal Master Plan so approved shall be the reference document for the Monitoring Committee for
carrying out its functions of monitoring in accordance with the provisions of this notification.

3. Measures to be taken by the State Government.- The State Government shall take the following
measures for giving effect to the provisions of this notification, namely:-

@

2

3

Land use.~ (a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for
recreational purposes in the Eco-sensitive Zone shall not be used or converted into areas for
commercial or residential or industrial activities:

Provided that the conversion of agricultural and other lands, for the purposes other than that
specified at part (a) above, within the Eco-sensitive Zone may be permitted on the recommendation of
the Monitoring Committee, and with the prior approval of the competent authority under Regional
Town Planning Act and other rules and regulations of Central Government or State Government as
applicable and vide provisions of this Notification, to meet the residential needs of the local residents
and for activities such as:-

(i) widening and strengthening of existing roads and construction of new roads;
(ii) construction and renovation of infrastructure and civic amenities;
(iii) small scale industries not causing pollution;

(iv) cottage industries including village industries; convenience stores and local amenities
supporting eco-tourism including home stay; and

(v) promoted activities given under paragraph 4:

Provided further that no use of tribal land shall be permitted for commercial and industrial
development activities without the prior approval of the competent authority under Regional Town
Planning Act and other rules and regulations of the State Government and without compliance of the
provisions of article 244 of the Constitution or the law for the time being in force, including the
Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2
of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be
corrected by the State Government, after obtaining the views of Monitoring Committee, once in each
case and the correction of said error shall be intimated to the Central Government in the Ministry of
Environment, Forest and Climate Change:

Provided also that the correction of error shall not include change of land use in any case except
as provided under this sub-paragraph.

(b) Efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation and
habitat restoration activities.

Natural water bodies.-The catchment areas of all natural springs shall be identified and plans for
their conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines
shall be drawn up by the State Government in such a manner as to prohibit development activities at
or near these areas which are detrimental to such areas.

Tourism or Eco-tourism.- (a) All new eco-tourism activities or expansion of existing tourism
activities within the Eco-sensitive Zone shall be as per the Tourism Master Plan for the Eco-sensitive
Zone.

(b) The Eco-Tourism Master Plan shall be prepared by the Department of Tourism in consultation
with State Departments of Environment and Forests.

(¢) The Tourism Master Plan shall form a component of the Zonal Master Plan.

(d) The Tourism Master Plan shall be drawn based on the study of carrying capacity of the Eco-
sensitive Zone.

(e) The activities of eco-tourism shall be regulated as under, namely:-
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(1) new construction of hotels and resorts shall not be allowed within one kilometre from the
boundary of the protected area or upto the extent of the Eco-sensitive Zone whichever is
nearer:

Provided that beyond the distance of one kilometre from the boundary of the protected
area till the extent of the Eco-sensitive Zone, the establishment of new hotels and resorts shall
be allowed only in pre-defined and designated areas for eco-tourism facilities as per Tourism
Master Plan;

(i1) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive
Zone shall be in accordance with the guidelines issued by the Central Government in the
Ministry of Environment, Forest and Climate Change and the eco-tourism guidelines issued
by National Tiger Conservation Authority (as amended from time to time) with emphasis on
eco-tourism, eco-education and eco-development;

(iii) until the Zonal Master Plan is approved, development for tourism and expansion of existing
tourism activities shall be permitted by the concerned regulatory authorities based on the
actual site specific scrutiny and recommendation of the Monitoring Committee and no new
hotel/resort or commercial establishment construction shall be permitted within Eco-sensitive
Zone area.

Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene
pool reserve areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides,
cliffs, etc. shall be identified and a heritage conservation plan shall be drawn up for their preservation
and conservation as a part of the Zonal Master Plan.

Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical,
architectural, aesthetic, and cultural significance shall be identified in the Eco-sensitive Zone and
heritage conservation plan for their conservation shall be prepared as part of the Zonal Master Plan.

Noise pollution. - Prevention and control of noise pollution in the Eco-sensitive Zone shall be
complied with in accordance with the provisions of the Noise Pollution (Regulation and Control)
Rules, 2000 under the Environment Act.

Air pollution.- Prevention and control of air pollution in the Eco-sensitive Zone shall be compiled in
accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of
1981) and the rules made thereunder.

Discharge of effluents.- Discharge of treated effluent in Eco-sensitive Zone shall be in accordance
with the provisions of the General Standards for Discharge of Environmental Pollutants covered under
the Environment Act and the rules made thereunder or standards stipulated by State Government
whichever is more stringent.

Solid wastes.- Disposal and Management of solid wastes shall be as under:-

(a) the solid waste disposal and management in the Eco-sensitive Zone shall be carried out in
accordance with the Solid Waste Management Rules, 2016 and published by the Government of
India in the Ministry of Environment, Forest and Climate Change vide notification number
S.0. 1357(E), dated the 8™ April, 2016; the inorganic material may be disposed in an
environmental acceptable manner at site identified outside the Eco-sensitive Zone;

(b) safe and Environmentally Sound Management (ESM) of Solid wastes in conformity with the
existing rules and regulations using identified technologies may be allowed within Eco-sensitive
Zone.

(10) Bio-Medical Waste.— Bio Medical Waste Management shall be as under:-

() the Bio-Medical Waste disposal in the Eco-sensitive Zone shall be carried out in accordance with
the Bio-Medical Waste Management, Rules, 2016 published by the Government of India in the
Ministry of Environment, Forest and Climate Change vide notification number G.S.R 343 (B,
dated the 28" March, 2016.
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(b) safe and Environmentally Sound Management of Bio-Medical Wastes in conformity with the
existing rules and regulations using identified technologies may be allowed within the Eco-
sensitive Zone.

(11) Plastic Waste Management.- The plastic waste management in the Eco-sensitive Zone shall be
carried out as per the provisions of the Plastic Waste Management Rules, 2016, published by the
Government of India in the Ministry of Environment, Forest and Climate Change vide notification
number G.S.R. 340(E), dated the 18™ March, 2016, as amended from time to time.

(12) Construction and demolition Waste Management.- The construction and demolition waste
management in the Eco-sensitive Zone shall be carried out as per the provisions of the Construction
and Demolition Waste Management Rules, 2016 published by the Government of India in the
Ministry of Environment, Forest and Climate Change vide notification number G.S.R. 317(E), dated
the 29™ March, 2016, as amended from time to time.

(13) E-waste.- The E- waste management in the Eco-sensitive Zone shall be carried out as per the
provisions of the E-Waste Management Rules, 2016, published by the Government of India in the
Ministry of Environment, Forest and Climate Change, as amended from time to time.

(14) Vehicular traffic.— The vehicular movement of traffic shall be regulated in a habitat friendly manner
and specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time
as the Zonal Master plan is prepared and approved by the Competent Authority in the State
Government, the Monitoring Committee shall monitor compliance of vehicular movement under the
relevant Acts and the rules and regulations made thereunder.

(15) Vehicular pollution.- Prevention and control of vehicular pollution shall be incompliance with
applicable laws and efforts shall be made for use of cleaner fuels.

(16) Industrial units.— (i) On or after the publication of this notification in the Official Gazette, no new
polluting industries shall be permitted to be set up within the Eco-sensitive Zone.

(i) Only non-polluting industries shall be allowed within Eco-sensitive Zone as per the classification
of Industries in the guidelines issued by the Central Pollution Control Board in February, 2016,
unless so specified in this notification, and in addition, the non-polluting cottage industries shall
be promoted. :

(17) Protection of hill slopes.- The protection of hill slopes shall be as under:-
(a) the Zonal Master Plan shall indicate areas on hill slopes where no construction shall be permitted,;

(b) construction on existing steep hill slopes or slopes with a high degree of erosion shall not be
permitted.

(18) The Central Government and the State Government shall specify other additional measure, if it
consider necessary, in giving effect to the provisions of this notification.

4. List of activities prohibited or to be regulated within Eco-sensitive Zone.- All activities in the Eco

sensitive Zone shall be governed by the provisions of the Environment Act and the rules made there under
including the Coastal Regulation Zone, 2011 and the Environmental Impact Assessment Notification,
2006 and other applicable laws including the Forest (Conservation) Act, 1980 (69 of 1980), the Indian

Forest Act, 1927 (16 of 1927), the Wildlife (Protection) Act 1972 (53 of 1972), and amendments made
thereto and be regulated in the manner specified in the Table below, namely:-

TABLE
S. No. Activity Description
(1) (2) 3
A. Prohibited Activities

1 Commercial mining, stone quarrying (a) All new and existing mining (minor and major
and crushing units. minerals), stone quarrying and crushing units are
prohibited with immediate effect, except for meeting
the domestic needs of bona fide local residents
including digging of earth for construction or repair
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S. No.

1)

Activity
)

Description

3)

of houses and for manufacture of country tiles or
bricks for housing and for personal consumption;

b) The mining operations shall be carried out in
accordance with the order of the Hon’ble Supreme
Court dated the 4™ August, 2006 in the matter of T.N.
Godavarman Thirumulpad Vs. UOI in W.P.(C)
No.202 of 1995 and dated the 21% April, 2014 in the
matter of Goa Foundation Vs. UOI in W.P.(C)
No.435 of 2012.

Setting of industries causing pollution
(Water, Air, Soil, Noise, etc.).

New industries and expansion of existing polluting
industries in the Eco-Sensitive Zone shall not be
permitted:

Provided that non-polluting industries shall be
allowed within Eco-Sensitive Zone as per classification
of Industries in the guidelines issued by the Central
Pollution Control Board in February, 2016, unless
otherwise specified in this notification and in addition the
non-polluting cottage industries shall be promoted.

Establishment of major hydro-electric
project.

Prohibited (except as otherwise provided) as per the
applicable laws.

Use or production or processing of
any hazardous substances.

Prohibited (except as otherwise provided) as per the
applicable laws.

Discharge of untreated effluents in
natural water bodies or land area.

Prohibited (except as otherwise provided) as per the
applicable laws.

Setting up of new saw mills.

New or expansion of existing saw mills shall not be
permitted within the Eco-sensitive Zone.

Setting up of brick kilns.

Prohibited (except as otherwise provided) as per the
applicable laws.

Commercial use of firewood.

Prohibited (except as otherwise provided) as per the
applicable laws.

B. Regulated Activities

Commercial establishment of hotels
and resorts.

No new commercial hotels and resorts shall be permitted
within one kilometer of the boundary of the protected
area or upto the extent of Eco-Sensitive Zone, whichever
is nearer, except for small temporary structures for eco-
tourism activities:

Provided that, beyond one kilometer from the boundary
of the protected area or upto the extent of Eco-sensitive
Zone whichever is nearer, all new tourist activities or
expansion of existing activities shall be in conformity
with the Tourism Master Plan and guidelines as
applicable.

10.

Construction activities.

(a) New commercial construction of any kind shall not
be permitted within one kilometer from the boundary
of the protected area or upto extent of the Eco-
Sensitive Zone, whichever is nearer:

Provided that, local people shall be permitted to
undertake construction in their land for their use
including the activities listed in sub-paragraph (1) of
paragraph 3 as per building bye-laws to meet the
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S. No. Activity Description

(1) 2 3
residential needs of the local residents.

Provided further that the construction activity related
to small scale industries not causing pollution shall
be regulated and kept at the minimum, with the prior
permission from the competent authority as per
applicable rules and regulations, if any.

(b) Beyond one kilometer it shall be regulated as per the
Zonal Master Plan.

11. Discharge of treated waste water or | The discharge of treated waste water or effluents shall be
effluents in natural water bodies or | avoided to enter into the water bodies and efforts shall be
land area. made for recycle and reuse of treated waste water.

Otherwise the discharge of treated waste water or
effluent shall be regulated as per the applicable laws.

12, Air and vehicular pollution. Regulated as per the applicable laws. '

13. Undertaking other activities related to | Regulated as per the applicable laws.
tourism like flying over the Eco-
sensitive Zone area by hot air
balloon, helicopter, drones,

Microlites, etc.

14. Establishment of large-scale | Regulated (except otherwise provided) as per the
commercial livestock and poultry | applicable laws except for meeting local needs.
farms by firms, corporate  and
companies.

15. Use of polythene bags. Regulated as per the applicable laws.

16. Introduction of exotic species. Regulated as per the applicable laws.

17. Commercial extraction of surface and | Regulated as per the applicable laws.
ground water.

18. Felling of trees. a) There shall be no felling of trees in the forest or
Government or revenue or private lands without prior
permission of the competent authority in the State
Government,

b) The felling of trees shall be regulated in accordance
with the provisions of the concerned Central or State
Act and the rules made thereunder.

19. Erection of electrical and | Regulated under applicable laws (underground cabling
communication towers and laying of | may be promoted).
cables and other infrastructures.

20. Widening and strengthening of Taking measures of mitigation as per the applicable laws,
existing roads and construction of | rules and regulation and available guidelines.
new roads.

21. Fencing of existing premises of | Regulated as per the applicable laws.
hotels and lodges.

22 Movement of vehicular traffic at | Regulated for commercial purpose under applicable laws.
night.

23. Commercial sign boards and Regulated as per the applicable laws.
hoardings.

24. Small scale non polluting industries. | Non polluting industries as per classification of industries

issued by the Central Pollution Control Board in
February, 2016 and non-hazardous, small-scale and
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S. No. Activity Description
(1) ) 3)
service industry, agriculture, floriculture, horticulture or
agro-based industry producing products from indigenous
materials from the Eco-sensitive Zone shall be permitted
by the competent authority.
25. Collection of Forest produce or Non- | Regulated as per the applicable laws.
Timber Forest produce.
26. Protection of hill slopes and river Regulated as per the applicable laws.
banks.
27. Ongoing agriculture and horticulture | Permitted as per the applicable laws for use of locals.
practices by local communities along
with  dairies,  dairy  farming,
aquaculture and fisheries.
28. Solid waste management. Regulated as per the applicable laws.
29. Eco-tourism. Regulated as per the applicable laws.
30. Infrastructure including civic | Taking measures of mitigation as per the applicable laws,
amenities. rules and regulations available guidelines.
C. Promoted Activities
31. Rain water harvesting. Shall be actively promoted.
32. Organic farming. Shall be actively promoted.
33, Adoption of green technology for all | Shall be actively promoted.
activities.
34. Cottage industries including village Shall be actively promoted.
artisans, etc.
35. Use of renewable energy and fuels. Bio-gas, solar light etc. shall be actively promoted.
36. Agro-Forestry, Shall be actively promoted.
31. Plantation of Horticulture and Shall be actively promoted.
Herbals.
38. Restoration of degraded land/ forests/ | Shall be actively promoted.
habitat,
39. Use of eco-friendly transport. Shall be actively promoted.
40. Skill Development. Shall be actively promoted.
41. Environmental awareness. Shall be actively promoted.

S. Monitoring Committee for Monitoring the Eco-Sensitive Zone Notification. - For effective
monitoring of the provisions of this notification under sub-section (3) of section 3 of the Environment
(Protection) Act, 1986, the Central Government hereby constitutes a Monitoring Committee, comprising
of the following, namely:-

S.No. | Constituent of the Monitoring Committee Designation

@) District Magistrate, Agra Chairman, ex officio

(ii) Superintendent of Police/Senior Superintendent of Police, Agra Member
One representative of a Non Governmental Organization (NGO)

(iii)) | working in the field of environment (including heritage Member
conservation )to be nominated by the State Government

(@iv) | One expert in Ecology Member

) One expert in Biodiversity Member
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(vi) | Executive Engineer Public Work Department, Agra Member

(vii) | Executive Engineer of Irrigation Department, Agra Member

(viii) | District Agriculture Officer, Agra Member

(ix) Wildlife Warden, Etawah Member
Regional Officer, Uttar Pradesh Pollution Control Board, District

x) Member
Agra

(xi) Deputy Conservator of Forests, National Chambal Sanctuary Menmber-Secretary.
Project, Agra

6. Terms of reference. — (1) The Monitoring Committee shall monitor the compliance of the provisions of this
notification.
(2) The tenure of the Monitoring committee shall be for three years or till the re-constitution of the new

Committee by the State Government and subsequently the Monitoring Committee shall be constituted
by the State Government.

(3) The activities that are covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forests number S.0. 1533 (E), dated the 14™ September, 2006,
and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table
under paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-
specific conditions and referred to the Central Government in the Ministry of Environment, Forest and
Climate Change for prior environmental clearances under the provisions of the said notification.

(4) The activities that are not covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forest number S.O. 1533 (E), dated the 14" September, 2006
and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table
under paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-
specific conditions and referred to the concerned regulatory authorities.

(5) The Member-Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s) shall
be competent to file complaints under section 19 of the Environment Act, against any person who
contravenes the provisions of this notification.

(6) The Monitoring Committee may invite representatives or experts from concerned Departments,
representatives from industry associations or concerned stakeholders to assist in its deliberations
depending on the requirements on issue to issue basis.

(7) The Monitoring Committee shall submit the annual action taken report of its activities as on the 31
March of every year by the 30™ June of that year to the Chief Wildlife Warden in the State as per
proforma appended at Annexure V.

(8) The Central Government in the Ministry of Environment, Forest and Climate Change may give such
directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions.

7. The Central Government and State Government may specify additional measures, if any, for giving effect
to provisions of this notification.

8. The provisions of this notification shall be subject to the orders, if any passed or to be passed by the
Hon’ble Supreme Court of India or High Court or the National Green Tribunal.

[F. No. 25/13/2017-ESZ]
Dr. SATISH C. GARKOTI, Scientist ‘G’



@

24 THE GAZETTE OF INDIA : EXTRAORDINARY [PART IT—SEC. 3(ii)]

ANNEXURE- I

BOUNDARY DESCRIPTION OF SOOR SAROVAR BIRD SANCTUARY AND ITS ECOSENSITIVE
ZONE IN THE STATE OF UTTAR PRADESH

North - Village Seengna and Partial cultivated lands of Nagla Reti, Nagla Akos Khadar

South - Village Aresena and Partial cultivated lands of Village Keetham, Nagla Murli and Murenda

East - Village Runkata, Reserve Forest of Soordas Forest Block

West - Village Nagla Bhupla, Chauma Farah & Partial cultivated lands of Village Seengna Khaas and Burj

ANNEXURE- ITA

GOOGLE MAP OF SOOR SAROVAR BIRD SANCTUARY IN AGRA DISTRICT OF UTTAR
PRADESH

%3 SOOR SAROVAR BIRD SANGTUARY *, \
18° PA403.09HA

/SOORDASH FOREST BLOCK
RF

&

Googie‘é"a‘fth*
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ANNEXURE- ITA

GOOGLE MAP OF ECO-SENSITIVE ZONE OF SOOR SAROVAR BIRD SANCTUARY ALONG
WITH LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS

~ MAP OF SOOR SAR




(%

26 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC. 3(ii)]
ANNEXURE-IIT
TABLE A: GEO- COORDINATES OF PROMINENT LOCATIONS OF SOOR SAROVAR BIRD
SANCTUARY
SL Latitude Longitude SL Latitude Longitude
No. No. :
1 27°14° 472 N 77°51’ 14.1” E 12 27°15° 12.62” N 77° 49 49.92° E
2 27°15° 08.6” N 77°51’ 123 E 13 27°15° 141" N 77°50° 1.14” E
3 27°15° 142’ N 77°51° 01.7" E 14 27° 14’ 58.09”” N 77°50° 1.31"" E
4 27°15° 18.6”" N 77° 51’ 00.6° E 15 27° 14’ 53,78 N 77° 49 58.98"" E
5 27° 15 18.20” N 77° 50’ 50.6” E 16 27° 14’ 48.56’ N 77°49 54.01” E
6 27°15* 20.0”° N 77°50° 41.2” E 17 27°14° 3494 N 77°4949.30” E
7 27°15* 22.88" N 77°50° 2776 E 18 27°14° 4599 N 77° 50" 18.09" E
8 27°15° 4841 N 77° 50’ 28.44” E 19 27° 14’ 39.89" N 77°50’ 28.44" E
9 27° 15 56.51”" N 77°50° 229 E 20 27°14°31.57" N 77° 50"23.64”’ E
10 | 27°15°38.95° N 77°49’ 37.99” E 21 27°14° 2840 N 77° 50’ 39.54" E
11 | 27°15°20.07° N 77°49 42,15 E 22 27°14° 32.89”" N 77°51’3.24” E

TABLE B: GEO-COORDINATES OF PROMINENT L

OCATIONS OF ECO-SENSITIVE ZONE

SI. No. Latitude Longitude

27° 14’ 17.44” N 77°51’ 37.19” E
B 27°157.66 N 77°51° 50.42” E
C 27°1540.11” N 77° 51’ 25.95” E
D 27°15°41.18’ N 77° 50" 58.84"° E
E 27°16° 742 N 77° 50’ 58.48° E
F 27°16’ 26.63” N 77° 50’ 1871 E
G 27°16’ 8.04" N 77°49° 2227 E
H 27°15° 17.73” N 77°49’ 848" E
I 27° 14’ 4742 N 77°49’ 16.22° E
J 27°14° 111" N 77° 49’ 48.59° E
K 27°13° 58.64" N 77° 50’ 23,72 E
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ANNEXURE-IV

LIST OF REVENUE VILLAGES COMING UNDER ECO-SENSITIVE ZONE OF SOOR SAROVAR
BIRD SANCTUARY ALONG WITH GEO-COORDINATES IN THE STATE UTTAR PRADESH

S. No. Village Name Latitude Longitude
1. Runakta 27°14’ 09.00 N 77° 52 25.40” E
2. Nagla Murli 27°13° 4940 N 77° 51’ 03.30” E
3. Arsaina 27°14’ 11.20N 77° 50" 14.50” E
4, Chauma Frah 7°14’ 57.10 N 77° 49’ 54.50” E
5. Nagla Bhupia 27°15" 11.10N 77°49’ 42.00” E
6. Seenga Khas 27°15° 59.90 N 77°49 27.50” E
7. Nagla Reti 27°16’ 07.30 N 77°49’ 44.60” E
8. Seenga Burg 27°16’ 12.60 N 77° 49 28.30” E
9. Grri Nahchala 27°15" 25770 N 77° 52’ 19.60" E
ANNEXURE -V

Performa of Action Taken Report:

1.
2.

Number and date of meetings.

Minutes of the meetings: (mention noteworthy points. Attach minutes of the meeting as separate
Annexure).

Status of preparation of Zonal Master Plan including Tourism Master Plan.

Summary of cases dealt with rectification of error apparent on face of land record (Eco-sensitive Zone
wise). Details may be attached as Annexure.

Summary of cases scrutinised for activities covered under the Environment Impact Assessment
Notification, 2006 (Details may be attached as separate Annexure).

Summary of cases scrutinised for activities not covered under the Environment Impact Assessment
Notification, 2006 (Details may be attached as separate Annexure).

Summary of complaints lodged under section 19 of the Environment (Protection) Act, 1986.

Any other matter of importance.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayupuri, New Delhi-110064
and Published by the Controller of Publications, Delhi- 110054,
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ANNEXURE A-12
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TATEBRI, SRRT
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YD ST BT & b IR WRIAR well fIER afen e o
ARl & goraveleRr & W ¥ w0 I sRT AR ¥ iR siovowo
529 /2023 ¥ GIRG MY faidp 14—02—2025 (BTAMRT o) o fag v o7 @
afer e & ”

“7. Learned counsel appearing for the State also submits that he will place on record
the details of the prohibited activities and unauthorized construction on the above
piece of land and the action taken to remove them. Counsel Jor the State is also
directed to file further affidavit disclosing the status of eco-sensitive zone in respect
of the entire area, including the expanded area.”
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ANNEXURE A-13
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: ‘e A-2

ITEM NO.2 COURT ND.3 SECTION PIL-W
SUPREME COURT OF LINDIA
RECORD OF PROCEEDINGS

Writ Petition{s)(Civil) No(s). 133841/1084

M.C. MEHTA patitioner(s)

, VERSUS
UNION OF INDIA & ORS. ‘ Respondent(s)

{IN RE: TAJ TRAPEZIUM ZONE(1) IA N0OS. 91272/2022 IN IA NO. 487/2009
{APPLN. FOR DIRECTIONS ON BEHALF OF TAJ WESTERN GATE MARKET
ASSN.)“ONLY” IN W.P. (C) NO. 13381/1984 ARE LISTED.“ONLY” NAHES OF
THE FOLLOWING ADVOCATES MAY BE TREATED TO HAVE BEEN SHOWN IN THE
LIST.PETITIONER-IN-PERSONMR. A.D.N. RAO, SR. ADVOCATE (A.C.JMR.
VIJAY PANJWANI, SR. ADVOCATE MR. AMRISH KUMAR,MR. M.K. MARORIA MR.
G.S. MAKKER, MR. KAMLENDRA MISHRA, MR, M.C. DHINGRA, ADVOCATES})

THE FOLLOWING REMARKS TREATED TO HAVE BEEN SHOWN AGAINST ITEM NO. 2
I.E. W.P.(C) No. 13381/1984 “--- .
IN RE: TAJ TRAPEZIUM ZONE---- (1) 51269/2017 (APPLN. FOR PERMISSION
REGARDING FELLING OF TREES ON B/O PUBLIC WORKS DEPTT., STATE OF U.P.}

{2) REPORT NO. 15/2021 SUBMITTED BY CENTRAL EMPOWERED
COMMITTEE I.A. NO. 1448/2621

REPORT NO. 16/2022 ;
{3) I.A. NO. 132820/2020 (APPL. FOR PERMISSION REGARDING FELLING OF
TREES ON BEHALF OF NORTH CENTRAL RAILWAY)

REPORT NO. 17/2621 ,
(4) IA NOS. 196157, 196158 AND 196159/2019 (APPLNS. FOR INTERVENTION,
DIRECTIONS AND EXEMPTION FROM FILING 0.T. ON B/O DR. SHARAD GUPTA)

REPORT NO., 19/2022

(5) IA NOS, 44266 AND 44268/2022

(APPLICATIONS FOR PERMISSION FOR FELLING OF TREES AND EXEMPTIOR FRONM
FILING, 0.7. ON BEHALF OF YOGIRAJ SARKAR GODARIWALE TRUST) “QNLY*
NAMES OF THE FOLLOWING ADVOCATES MAY BE TREATED TO

HAVE BEEN SHOWN IN THE LIST. MR. L.R. SINGH, MR. GAURAV GOEL NR.
GUNTUR PRAMOD KR, ADVOCATES ”, '

#fzéés NOS, 81951/2022 -FOR PERMISSION TO CUT AND REMOVE THE
;;??mw NO. 85203/2022- APPRORRIATE ORDERS/DIRECTIONS

i
Eipiite : 23-09-2022 This matter was called on for hearing today.

CORAM :

HON'BLE MR. JUSTICE SANJAY KISHAN KAUL
HON'BLE MR. JUSTICE ABHAY S. OKA

31
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since the reports of CEC are accepted without

any objection, I.A. Nos, §1260/2017, 132820/2020,
44266/2022 and XA NOS. 106157+1001609/2019 stand
disposed of.I.A. NOS, 81951/2022 -FOR PERMISSION TO

- m e e

IA NO. §127g'/2022

Learned counsel for the applicant(s) seeks to
raise issues arising in IA No. 487/2009 ‘and IA No.
91272/2822. |

- Learned Amicus Curiae submits that insofar as
prayer ‘A’ in the latter application is conéerned,
there can be no quibble with the proposition that the
direction may be issued as prayed for, but insofar as
the prayer ‘B’ is concerned, that is the matter of
fixation of licence fee ’which does not form the
subject matter of proceedings before this Court.

we thus dispose of I.A. N0.91272/2022 with a
direction in terms of prayer ‘A’ leaving it to the
applicant(S) to work out their remedies qua prayer
‘B’ in appropriate proceedings,

However, insofar as IA No, d487/2009 s
concerned, there appears ta be ahsence of sowne
clarity on the part of the respondent(s) which 1is

required to be explained, more so, in view of the



